
NOTEOF THE REGISTRY I 	
ORDERS OF THE TRIBUNAL 

ORBERDT.30.7.2002. 

Despite several adjOurnments 

granted to-the Respondents, a counter has not 

been filed in this case as yet. This is a 

case wherein the applicant seeks an 

employment on compassionate ground : because 

his father died prematurely while still in 

service. AS it appears, the grievance of the 

Applicant for a compassionate appointment 

(in order to remove the distress conditiOfl 

of his family) has not received due consideration 

of the Res1 cfldentS and,in the said premises, 

without lingering this litigation, this 

Original Application is disOsed of with a 

direction to the RespondentS to consider the 

grievance of the Applicaflt(fOE compassionate 

appointment) withiM, a periOd of three months 

from the date of receipt of a copy of this 

order and communicate the result thereon 

to the applicant within the said period. 

4th the abOve ozservatiOfls and 

directiofls, this OA is disOSed of,No costs. 

JAN MOHAN 
ME2 ER(JUDICIA1) 
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